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 हम  को  मौका  दिया  जाये  ताकि  ह्म  सवाल
 पूछ  सकें।

 My,  Speaker:  9  will  consider  it
 separately.  Shri  है,  S.  Kothari.

 aft  gare  err  गुप्त:  क्‍या  आप  उसके
 लिए  समय  निर्धारित  करेगे?

 Mr.  Speaker:  You  should  write  to
 me;  I  cannot  allow  anything  on  the
 spot,  right  now.

 eft  नंबर  लाल  गुप्त  :  अध्यक्ष  महोदय,
 जो  एजेंडा  बाकी  बचा  हुआ  है  उस  को  इस
 एजेन्डे  में  लाना  होगा।

 Mr.  Speaker;  You  must  write  to  me
 first;  you  cannot  raise  it  like  this.

 ‘22-22  hrs.
 CALLING  ATTENTION  TO  A

 MATTER  OF  URGENT  PUBLIC
 IMPORTANCE

 REPORTED  DECISION  OF  GOVERNMENT  TO
 DECONTROL  COAL

 Stet  8.  §.  Hothart  (Mandsaur):  I
 call  the  attention  of  the  Minister  nf
 Steel,  Mines  and  Metals  to  the  fol-
 lowing  matter  of  urgent  public  im-
 portance  and  I  request  that  he  may
 make  a  statement  thefeon:

 “The  reported  decision  of  the
 Government  to  decontrol  Coal.”

 Shri  8.  M.  Banerjee  (Kanpur):  Sir,
 ybefore  the  Minister  makes  a  state-
 ment,  I  have  a  submission  to  make.

 Mr.  Speaker:  Is  it  a  point  of  order?

 Shri  Namblar  (Tiruchirappalli):  It
 is  a  point  of  order  in  the  form  of  a
 submission

 JOLY  7,  Decontrot  Ceal  (C.A.}.

 Mr.  Speaker:  Not  now;  I  cannot
 direct  them  off-hand  just  now.

 Shri  Nambiar:  Unless  it  is  leaked  out
 it  cannot  go  in  the  press.

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  Contro)
 on  the  prices  and  distribution  of  coal
 was  introduced  for  the  firat  time  in
 944  and  945  respectively,  The  con-
 trols  on  coals  have  been  reviewed  by
 Government  from  time  to  tine.  The
 first  step  towards  decontrol  was  taken
 in  958,  when  Government  notified  the
 price  of  Grades  III-A  and  IJI-B  non-
 coking  coals  of  Benga!-Bihar  as  ‘“‘ceil-
 ing”  prices  instead  of  “fixed”  prices
 “Ceiling”  prices  were  introduced  for
 hard  coke  in  April  1960,  In  1982,  the
 prices  of  Grade  II  non-coking  and
 Grade  HH  coking  coals  were  also  dec-
 lared  88  “ceiling”  prices.

 Partial  relaxation  of  distribution
 control  was  effected  in  ‘1904,  when  con-
 sumers  were  allowed  to  take  Grade  IL
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 counts  on  25  occamorns.  A  statement
 whowing  the  increase  in  coal  prices
 from  time  to  time  and  the  reasons
 therefor  is  placed  on  the  Table  of  the
 House  [Placed  in  Library  See  No
 LT  944/87  ]

 Recently,  opportunity  wa,  taken  of
 the  meeting  of  the  Coal  Development
 Council  to  discuss  the  question  of  de-
 control  with  the  producers  The  lat
 ter  favoured  complete  decontrol  of  all
 prades  of  coking  and  non  coking  coals
 but  urged  that  such  decontrol  should
 ba  introduced  after  about  six  manths
 of  the  acceptance  of  the  recommenda-
 tions  of  the  Wage  Board  on  the  coal
 mining  industry  and  the  grant  of  cor
 responding  increase  m  coal  price  They
 stressed  that  the  acceptance  of  the  re
 commendations  of  the  Wage  Board  and
 the  grant  of  the  corresponding  increase
 in  coal  prices  should  be  simultaneous
 as  otherwise  the  industry  will  be  un
 able  to  implement  the  recommends
 Hons

 As  already  stated  by  me  earlier,
 Government  have  been  constantly  re-
 viewing  the  controls  on  coal  and  pro-
 gresuvely  moving  in  the  direction  of
 decontrol  It  ७  considered  by  Govern-
 ment  that  present  is  the  most  oppor-
 tune  moment  to  decontrol  coal,  when
 there  is  adequate  production  of  coal
 and  built-in  capacity,  particularly  in
 non-coking  coals  of  grade  I  and  below
 variety,  to  produce  more  without  a
 long  gestation  period.

 In  the  past  as  mentioned  eariller,  it
 has  been  the  practice  to  give  price  in-
 crease  to  compensate  for  payment  of
 enhanced  D.A  to  workers,  umplemen-
 tation  of  any  award,  incidence  of  royal-
 ty,  contribution  to  the  provident  fund,
 bonus  ete  with  the  result  that  herdly
 any  incentive  was  left  with  the  indus-
 try  In  order  that  coal  indus'r,  be-

 effect  of  evary  such  increase,  as  men-
 toned  eariier,  be  not  passed  on  to  the
 consumer.  It  has  accordingly  been
 decided  to  decontrol  prices  of  all  cok-

 ing  and  non-coking  coals  To  the  ex-
 tent  considered  necessary,  however
 distttbution  of  control  only  on  coking coals  required  by  metallurgical  con
 vumers  t@  steel]  plants  etc  would  be
 retained  The  movement  of  coal  im
 general  would  be  subject  to  the  prov sions  of  the  Railways  Act

 fay  fee  (पूरे)  अध्यक्ष
 महोदय,  मेरा  व्यवस्था  का  परन  है  धौर  स्पष्ट-
 करण  भी  है--दोनों  हैं।

 vies
 Speaker;  How  can  it  be  both?

 ther  it  should  be  ‘Vyavastha’  or  :y should  be  Spashtikaran”

 हो  मन  लिये.  प्रत्यक्ष  महोदय  दानों
 हैं।  भाप  इसके  7%  झमच्छेद  को  देखिये..."

 “In  the  past,  as  mentioned  car
 ler,  |  has  been  the  practice  to
 give  price  increase  to  compensate
 for  payment  of  enhanced  0  8  "  etc

 जब  इनकी  जी  सूची दी  है,  उसमे  कई
 प्राइस  ऐसे  हैं

 ‘To  meet  the  incidence  of  the
 increased  royalty  As  an  incen-
 tive  for  achieving  the  targets  laid
 down  under  the  Third  Plan
 period "

 इस  में  एक  बाय  वह  कहते  E  बौर  उसके
 विपरीत  उनकी  प्राइस  इन् की जा

 को  है,  जो  तालिका दो  है,  टेबल दी  है  उस  के
 विपरीत बात  है।  यह  हो  सकता  है  कि  जी
 भाषा की  वजह  से  यह  गड़बड़ किया  है।
 ये  कहते हैं  —

 a,  wth  the  result  that  hardly
 any  incentive  wes  left  with  the
 industry  ”

 उस  के  बिल्कुल  विपरीत  बात  शनि  कहते  हैं  —

 “In  order  that  coal  industry  be-
 comes  etonomically  viable  by  in-
 creasing  its  efficiency,  it  is  felt  that
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 [att  दी  लिये]
 the  effect  of  every  iach  increase,
 as  mentioned  earlier,  be  not  past
 sed  on  to  the  consumer  -

 eer  ef  हस्तेन्टिव शब्द  का  क्या  मतलब
 रहता है।  प्रापक  हना  चाहिये  कि  उन  के
 अपर  कोई  दबाव  पढ़ें  कि  दें  कवि  वाय क्षमता
 को  बढ़ायें  तो  इस्पेन्प  का  काई  भ्रौचित्य
 नहीं  हैं  ।  साथ दी  ।ब  जा  ककी  देब  हैं,
 ठोका है  इस  का  छाया करें  तब  बाद  में  ,
 सप्लीमेन्ड्रज  हो  सप्त  हैं।

 Mr.  Speaker:  He  may  ask  that  in  his
 supplementary  Mr,  Kothar:

 Shri  8,  s.  Kothari:  The  industry  owes
 its  troubles  to  the  fixing  of  targets  by
 the  Government  The  Government
 had  earlier  Axed  a  target  of  97  :ulhon
 tonnes  at  the  end  of  the  Third  Plan
 period,  but  the  actual  demand  came  to
 not  even  68  million  tonnes,  with  the
 reault  that  the  industry  had  a  :urplus
 production,  which  it  could  not  dispose
 of.  J  welcome  the  decision  of  the  Mini-
 ister  with  regard  to  decontrol  of  coal
 But  may  I  point  out  that  it  is  his  duty
 to  see  that  certain  positive  steps  are
 taken  to  ensure  that  the  industry‘s  de-
 mand  is  maintained  and  stimulated.
 With  regard  to  the  steps,  I  submit  the
 Railways  are  proceeding  along  the
 path  of  increasing  dieselisaizon;  that
 hass  to  be  stopped,  because  that  also
 consumes  foreign  exchange.  The  ferti-
 liser  industry  should  implement  the
 scheme  of  using  coal  as  one  of  the  raw
 materials  for  manufacturing  ferti
 liserr

 Mr.  Speake-:  That  is  a  suggestion
 Shri  8,  8.  Kothari:  I  am  giving  the

 Mr.  Speaker:  That  is  a  suggestion
 That  may  be  a  valuable  suggestion
 But  he  may  put  the  question  now

 Shri  8,  8.  Kothari:  In  the  rural

 |

 JULY  a  1967  ‘Decontot  ‘Codt  (C.A.)  २०३38

 Wow,  I  come  ६0  my  Question,  What
 steps  is  the  fon,  Minister  going  to
 take  to  see  that  the  exports,  which
 were  quite  appreciable  before  the  In-
 do-Pak.  war  and  which  have  now
 gone  down,  are  stimulated  again?

 Dr.  Cheopa  Reddy:  Regarding  the
 general  points  that  the  hon  Memb
 has  raised,  |  would  submit  that  the
 question  of  either  control  or  decon-
 tral  would  not  materially  change  the
 situation,  [t  will  be  the  constant  en-
 deavour  of  the  Ministry  to  see  to  what
 extent  it  wil  be  possible  to  merease
 the  utilisat.on  of  coal.  But  there  ar
 other  aspects  like  dieselisation  ett
 the  economy  resulting  from  the  use
 of  naphtha  as  against  coal  in  fertili-
 ser  factories  and  80  on.

 Mr.  Speaker:  They  were  all  sugge
 tions  But  what  about  the  exports’
 That  was  his  question

 Shri  s.  s  Kothari:  |  want  to  kno«
 whether  mj}  suggestions  are  accep!
 able  to  him

 Dr.  Chenna  Reddy:  As  for  exports
 one  of  the  countries  to  which  we  were
 exporting  a  major  quantity  was  Pako.-
 tan  But  in  view  of  the  general  situa
 tion  prevailing  in  regard  to  the  rele-
 tlonship  with  Pakistan,  it  may  sot
 be  easy  to  indicate  to  what  extent
 and  at  what  stage  it  will  be  possible
 to  have  exports  to  Pakistan.  But  :n
 the  other  countries  we  are  continu-
 ing  to  maintain  our  experts.

 wn  चु  लिये  मेरा  बवाल  है  कि

 की  कोयले  की  खातों  में  जो  मजदूर

 हैं  बेज  बोर्ड  का  जो  एवार्ड  है  वह  भी  मिला
 दिया  जाय तो  भी  पश्चिमी  जर्मनी  या  ब्रिटेने से
 पांचवां  हस्ती  मी  नहीं  होगा  तो  क्या  बजह
 है  कि  हमारे  यहां  राज  कोयले  के  मालिक

 आप  से  माग  कर  रहे  हैं  कि  इस  क्त  कप
 नियंत्रण  न  उठाइये,  हम  को  वास  बड़ी  कर
 दीजिये  कौर  6  मही। के  शद  इस  पर  विचार
 कीजिये  और  दूसरे क्या  मंत्री  महोदय की  इस
 बात  का  पता  है  कि  देने  बोर्ड  ौर  कोबला
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 art  के  आशिक  इन  के  बीच  में  ap  करें
 मे  बपा  aw  रहा  है  कौर  उत  के  हारा
 जो  शराब  किस्म  का  को  ला  बताया  जाता  है
 उस  को  1.  बोल  प्ले  किस्म  के  कोयले
 का  दाम  देकर  ख़रीदता है।  we  tad  we
 के  जो  सदस्य हैं  उसका  कराना  पैसा  तो  बर्बाद
 होता नहीं  है  कसा  बर्बाद  होता  है  जनता  का
 शर  हम  लोगो  का  तो  क्या  हस  पर्यन्त  को
 खत्म  करने  के  लिए  भी  उन्होंने कोई कोई  उपाय
 दवा  है?

 Sto  चन्ना  रही  यह  भी  कोल  माइन-
 नसे  मे  जो  कोयले  के  लिए  बढ़ी  हुई  कीमत
 मांगी  हैं  मैंने  झपने  इस  स्टेटमेंट  में  दत्त  प्राइस
 हल्की  को  तरफ  काफी  डिटेल  में  इशारा
 किया  है  लेकिन  इस  तरीके  से  कोल  की  प्राइस
 मुसलसल  इसकी  करते  रहने  क।  काम  जारी
 रखना  मुनासिब  नहीं  है।  को  इडस्ट्रीज
 को  इस  मे  कुछ  जिम्मेदारी  कौर  बोझा  उठाना
 चाहिए  शर  करनी  एफिशिएसी  को  बढ़ाने
 की  तरफ  कुछ  करना  चाहिए।  उसे  का
 जितना  बनाता  प्रोडक्शन  है  वह  काफी
 है  कर  प्रोडक्शन  के  लिहाज  से  इस  बबल
 उस  की  भाग  कम  है  तो  यही  बात  है  कि
 जब  बह  इकोनामी  की  तरफ  तवज्जह  हे
 और  इसलिए  डिकट्रोल  किया  गया  है।  जहा
 तक  मानवीय  सदस्य  द्वारा  उठाये  गये
 माइनझोन्स  शौर  रेलवे  बोर्ड  के  बीच  से
 घड़यन्त  पा  सबंध  है  रेलवे  बोर्ड  प्रौढ़  मंत्रालय
 इस  बात  का  नोटिस  मेगा  और  उस  बारे  में
 देखेगा ।  बाकी  हमारी  तरफ  से  जो  छाल
 कंट्रोलर  का  कॉम  है  उस  पर  निगरानी  होती
 रहेगी  शौर  उस  बात  को  जरूर  ध्यान  मे
 THET  जायेगा।

 कमी  जाओ  ऋरनेऑज  (बम्बई-दक्षिण)
 अध्यक्ष  महो वन  हस स्टेट मेट  मे  कोस  फ्रइतेज
 को  इन् की जा  के  बाबत  जो  ured  दिये  बीते

 उनको  देखने  से  मासूम  होता  है  कि  .  -  6-62, 2,
 R64  शौर  (22-12-66  1... अ  बार

 कोयले  की  पैदावार  बढ़ाने  के  लिए  ौर  कच

 करे का  कोयला  बनावे  के  लिए  og  gor  के
 मालिकों  को  इनसेन्टिव  देने  में  भ्ञाथा  है!
 तीसरी  पंचवर्षीय  योजना  के  बारे  खास
 तौर  पर  यह  लिखा है  a

 “Incentive  to  produce  more
 coal  during  the  3rd  Five  year
 plan”

 wa  अध्यक्ष  महोदय  तीसरी  पवर्गीय
 योजना  में  9  करोड  50  लाख  टन  का  टार्गेट
 था  6  करोड  80  लाख  टन  उन  मे  से  पूरा
 हो  गया  यानी  3  करोड़  77  टार्गेट  हम  नहीं
 पूरा  कर  पाये  तो  उस  का  मतलब  यह  साफ है
 कि  इन्सेंटिव  देने  के  बावजूद  ओ  खान के
 मालिकों  ने  जो  काम  करना  चाहि!  था  वह  नही
 किया  है  कौर  यह  ३  /  भी  :त  लोगों  ने
 टीम  कर  लिया धन  पब  प्रश्न वह  है  कि  क
 पत्नी  महोदय  ते  कल  इस  पालि  ती  का  जान
 किया है  कि  हम  डिकट्रोल़ क  4  जा  रहे है
 तो  खान  के  मालिकों  की  ओर  से  यह  माग
 wr  रही  है  कि  हमे  आप  ओर  पैसे बढ़ा  कर
 दीजिए,  सिके  बढाने  की  माग है  बाकी  बग
 ग्र लग रिपोर्ट है किसी  ने  3  रुपये  को  मांग को
 है  किसी ने  साढे  3  रुपये  की  माग  की  है  तो
 किसी ने  साढ़े  5  रुपये  की  मास  की  है  सो  में
 सरकार  से  जानना  चाहता  हु  कि  क्‍या  वह  उन
 को  ज्यादा  पेसा  देना  उचित  समझती  है  यदि
 हा  तो  वह  बढ़ा  हुआ  पैसा  कब  से  उस  को
 बेला  चाहती  है  भोर  सरकार किस  दिन
 से  यह  डि कन्ट्रोल  करना  चाहती  है?

 ।1  हुह  रैंडी  .  Ga  इस  वक्‍त  सरकार
 द्वारा  कोयले  की  कीमत  बढ़ाने  का  सवाल  पैदा
 मही  होता  है  क्योकि  झगर  उस  को  कोमल
 बढ़ाने का  विचार  होता  तो  हम  उस  पर  कोई
 कन्ट्रोल  पर्वा  नियति  रखते।  सरकार का
 अयाल है  कि  वर्तमान समय  कोयले पर  से
 नियंत्रण'  हटाने का  कब से  ‘after  उपयुक्त
 मौका  ज।  यह  तो  डिमांड  कौर  सप्लाई
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 का  सवाल  है  बौर  इस  डिमांड एण्ड  सप्लाई
 की  इंटर रिलेशनशिप  शौर  इंटरकनेषशन  की
 चहरे से  घौर  डिकन्ट्रोल की वजह से उस की  वजह  से  उस  की
 प्राइम  द भरपने धाप से तय शाप  से  तय  होगी।

 अं!  लार्ज  फरनेडरोज  डि कन्ट्रोल  किस
 तारीख़  से  किया  जायज़ा?

 Dr,  Chenna  Reddy:  From  the  date
 of  announcement.

 i2-36  brs.
 RULING  REGARDING  LAYING  OF

 PAPERS  ON  TABLE

 Mr.  Speaker:  On  the  5th  July  £967
 Shr  Madhu  Limaye  raised  a  point
 that  in  the  case  of  papers  sought  to
 be  laid  on  the  Table  by  private  Mem-
 bers,  Members  should  be  informed  of
 the  decision  taken  by  the  Speaker
 whether  or  not  he  has  allowed  the  pa

 make  un  announcement  of  his  dk  :
 sion  in  the  House  or  an  entry  should
 be  made  in  the  List  of  Business,  o%
 is  done  m  the  case  of  papers  Ind
 dy  Ministers.  Dr  Lobia  also  plead
 el  for  the  latter  procedure

 Qn  the  6th  July,  Shri  Madhu
 Limaye  wrote  to  me  that  such  docu
 ments  as  the  Speaker  permits  to  be

 JULY  a  3५87  कबतक  o}  Papere  rogue
 a)  it  has  been  or  deemed  to

 have  Been  prepared  under  his
 supervision  or  care,  and

 (i)  be  ig  mn  posseasion  of  the
 document  officially.

 In  the  case  of  private  Members,  how-
 ever,  paperr  or  documents  are  sought
 to  be  laid  on  the  Table  by  them  dur-
 ing  the  courge  of  their  speeches.  As
 such,  no  entry  about  such  papers  can
 obviously  be  made  in  the  iujist  ot
 Business.  However,  where  if  is  de-
 elded  to  treat  such  a  document  a.
 paper  laid  on  the  Table,  the  docu-
 ment  is  placed  in  the  Library  and  ८
 reference  to  it  us  gven  in  the  printed
 debates.  This  applies  also  to  the  Min-
 {sters,  who  may  in  the  course  of  then
 speeches  in  the  House,  lay  papers  o:
 documents  on  the  Table  of  the  House
 There  is  thus  no  distinction  between
 the  Ministers  and  private  Members  in
 this  regard

 As  the  Members  desire  that  when
 the  Speaker  accords  the  necegsar;
 permission  for  any  paper  handed  over
 at  the  Table  by  a  private  Member  tu
 be  treated  ag  paper  laid  on  the  Tabie
 Members  should  be  informed  of  that,
 I  have  directed  the  Secretariat  to  pub-
 Ush  the  information  im  future  :n  Bul-
 letin  Part  IT

 eft  wa  fem:  (मुंगेर)  दूसरे  दिन
 करने  का  क्या  फायदा  उस  दिन  कराना  चाहिए  t
 प्रस  बालों  को  कैसे  पता  चलेगा  ?


